
O.A.No.336_of 1999 

ORDER_DATED 07-11-2003. 

Hard Mr.B.N.Nayak, learned counsel for the 

Applicant and Mr.S.!3.Jena, learned Additional 

Standing counsel appedririg for the Res-cndents 

and perused the materials on record. 

Applicant claims that he was engaged as 

Casual t.aboUrer under the Telecom Deartmeflt of 

Government of Iridis and y filmy the 1 resent 

Original Aplicati1, he prayed for regu1isticri 

of his services.A counter has been fi.ed by the 

espdents and rejoinder has also been filed by 

the Applicant and thzefore,this case is ready 

for hearing. At this stage, the Aj:piicaat has 

filed a M.A.No.382/O3:wherein h has disclosed 

that the Telecom Department of Govt.of India are 

taking step.cto recTularise about 455 numbers of 

Ca3ual Labourers and,while doing so,thy have 

not taken into ccnsideraticn the grievances of 

the Applicant for regularisati. 

Since the Departmental ReSdefltS are 

taking steps to reguisris the leftout casual 

laDo.Lrers of the Deartmeflt.we dispose of this 

case(O.A,No.336/129 and MA No.832/2003) by 

asking the Respcndenrcs r-a consider the case of 

the Ap1cant(f or regulari.atiQfl) ;roc which the 

A.plicant should sukmit a corisolictated rereseutaticn 



(by yivig all details about himself) by 15.11.03. 

The ResVfldencS shou-d enter into an enquiry to 

find out as to whether the Applicant has got a 

for regularisation and until full consjdertia'l 

is given to the case of the Applicant and he is 

intimatexl aoout thek result of such ccnsideration, 

the Respondents 	should not proceed to regularise 

anyoody is aqainstthe newly created 455 posts of RM. 

e make it clear here that in the event the 

Ap1icant prays for a £.esonal hear:Lng,then the 

.esp'idents,in all fairness of things,should allow 

the Same. 

with the a.Ove o3servatlons and directions 

this O.A. is distJosed of.No costs. 

Send copies of this order to the Resadens 

and free copies of this order e given to learned 

counsel for both sides. 	 12 
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